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Petition(s) for Special Leave to Appeal (G vil) No(s).30/2012

(From the judgenent and order dated 02/09/2011 in CR No.179/2008
of The H GH COURT OF H. P AT SHI MLA)

HARI DASS SHARMA Petitioner(s)
VERSUS

VI KAS SOOD & ORS. Respondent ( s)

(Wth appl n(s) for exenption from filing OT. and prayer for

interimrelief ))

WTH SLP(C) NO. 776 of 2012
(Wth prayer for interimrelief and office report)

SLP(C) NO. 888 of 2012
(Wth prayer for interimrelief and office report)

SLP(C) No. 2971 of 2012
(with prayer for interimrelief and office report)

Dat e: 24/01/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE CYRI AC JOSEPH
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

For Petitioner(s) Ni desh Gupta, Sr. Adv.

Ri shi Mal hotra, Adv.
For Respondent (s) Dhruv Mehta, Sr. Adv.

. R N. Kar anj awal a, Adv.

. Seenma Sundd, Adv.

. Akhi |l Sachar, Adv.

. Mani k Kar anj aawal a, Adv.
M S. Karanjawal a & Co. , Adv
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UPON hearing counsel the Court made the follow ng
ORDER

SLP(C) No. 30 of 2012:

| ssue notice to the respondents linited to the
question whether the direction to pernmt the tenants
to remain in occupati on of t he bui I di ng till
val i d/ revi sed buil ding plan is produced before t he
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Executing Court is correct in view of the proviso to
Sub-section of Sec. 14 of the Act.

Since the respondents have appeared on caveat
t hrough counsel, service of notice on the respondents
i s dispensed with.

Respondents may file counter affidavit within
four weeks.

Rej oi nder affidavit, if any, be filed within



two weeks thereafter.
Post imredi ately after six weeks.

SLP(C) No. 776 of 2012:

I ssue notice to the respondents linited to the
question whether the direction to pernmt the tenants
to remain in occupati on of t he bui | di ng till
val i d/ revi sed bui | di ng pl an is pr oduced bef ore t he
Executing Court is correct in view of the proviso to
Sub-section of Sec. 14 of the Act.
Si nce the respondents have appeared on caveat
t hrough counsel, service of notice on the respondents
i s dispensed with.
Respondents may file counter affidavit within
four weeks.
Rej oi nder affidavit, if any, be filed within
two weeks thereafter.
Post imredi ately after six weeks.

SLP(C) No. 888 of 2012:

| ssue notice to the respondents linited to the
question whether the direction to pernmt the tenants
to remain in occupati on of t he bui I di ng till
val i d/ revi sed bui | di ng pl an is pr oduced bef ore t he
Executing Court is correct in view of the proviso to
Sub-section of Sec. 14 of the Act.

contd. . 3/-
-3-

Si nce the respondents have appeared on caveat
t hrough counsel, service of notice on the respondents
i s dispensed with.
Respondents may file counter affidavit within
four weeks.
Rej oi nder affidavit, if any, be filed within
two weeks thereafter.
Post imredi ately after six weeks.

SLP(C) No. 2971 of 2012:

Havi ng consi der ed t he pl eadi ngs in t he case,
material s pl aced on record and t he submi ssi ons of
| earned counsel, we do not find any nerit in the special
| eave petition and hence t he speci al | eave petition
di sni ssed
(Shashi Sar een) (Renuka Sadana)

Court Master Court Master
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